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PUBLIC NOTICE

0 | Branch Office: ICICI Bank Ltd, 3rd Floor, Plot Mo- 23, New Rohtak Road,
ICICI Banlk | karol Bagh, Delhi- 110005.

The following borrower's have defaultad in the repaymeant of principal and interest of the loans facility obtained
by them from the Bank and the loans have been classified as Non-Performing Assels (NPA). A notice was
issuead to them under Saection 13 (2) of Securitisation and Re-construction of Financial Assets and Enforcemeant
of Securty Interest Act-2002 on their last known addresses, however it was not served and hence they are
hereby notified by way of this public notice.

Heger Fu 1he @ Tl

Regional Office,
31 Jail Chungi Meerut

DEMAND NOTICE

DEMAND NOTICE U/S 13(2) of SARFAESI Act 2002

A notice is hereby given that the following Borrowers (Guarantors have defaulied in the repaymeant of principal and
payment of Interest of credit faclities granted to them at their request by us and said facilities have twrned Mon
Performing Assets, The notice under section 13(2) of Secuntization and Reconstruction of Financial Assels and
Enforcament of Securily Interest Act 2002 ware issued 1o Borowers/Guarantors on their last avallable addresses.
However, gither the nofices return undelivered or their acknowlaedgement not received; as such they are hersby
informed by way of public notice aboul the same.

Sr. Mame of the Borrower/ Property Address Date of Notice | NPA
No. Gn-Bnrrgwnn’ Guarantnr.f of Secured Asset/ ne&:u ﬂ:ﬁtiu;‘ Date
HumherH T.E. FEEE Asset to be Enforced Date of Notice
1. |Gajendra Singh, Shimlesh Clo Shiv House MNo. 24, Part of Khet No. 280 05/01/2024 |05/06/
Baksh Singh, 45 Sanghat Mohalia, Min., Mauza Harduaganj Dehat, Royal Rs. 2023

Near Tota Ram Mandir Fatehgarh, 10,97,008/-

Farrukhabad, Ultar Pradesh- 209601, |Promoters), Pargana And Tehsil Koil,
Alc No: LBFHZ00005976119 District Aligarh, Uttar Pradesh

The steps are being taken for substitutad service of notice. The above borrower's andlor their guarantors (as
applicable) are advised fo make the payments of outstanding within period of 60 days from the date of publication of
this notice else furthar steps will be faken as per the provisions of Securitisation and Re-construction of Financial
Assets and Enforcement of Security InterestAct, 2002,
Date : January 31, 2024

kf-_lat:u : Aligarh

Homes Phase-1 (Shikhar Infra

Authorized Officer
ICICI Bank L]miti_a.gJ

Sl Hama.on the Detail of Mortgage Security/ Property Dite o Domani otk

No. |BEranch/Borrower/Guarantor Amount Dus

1.|Branch: Hapur Mortgage of Residential House constructed on Plet No. 21, 29.12.2022
Borrower: Smt. Beena Devi | Measuring B5.49 Sq. mir. i.e. 102.22 Sq. Yards, comprised in 19.01.2023

Wo Sh. Sunder Pal Singh, Khasra Mo. 225 bearing Old MC Mo, 538 and Mew MC Na.
H.Mo. 1488K, Lajjapuri, Hapur | 15585-1, silualed at Mahalla Lajapurd Gali No. 114 within
- 245101, Distt- Hapur, 2. Sh, [Municipal Commitlae Hapur, Distt. Hapur in the namea of Smi
Meeraj Kumar Sio Sh, Sunder |Beena Deavi Wio Sh. Sunder Pal Singh as per Registered Sale
Fal Singh, H.Mo. 14B8K, Craad Mo, 1053 datad 10,02, 2015 ragistarad with Sub Ragisirar-1
Lajjapuri, Hapur- 245101 Hapur. Bounded as undear: MNorh: House of Bijender Singh an
Flot Mo. 20, Socuth: House of Amar Singh, East Housa of
Parveen on Plot Mo, B, West: Hasta.

Rs. 5,56,971/-
+ further intt. &
other charges

CHOLAMANDALAM INVESTMENT AND FINANCE GOMPANY LIMITED
Corporate Office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka
Industrial Estate, Guindy, Chennai - 600 032,

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (" the Actl”™) ANDTHE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (" the Rulas™)
The undersigned being the Authonzed Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Craditor)
under the Act and in exarcise of the powers conlarred undar Section 13(12) of the Act read with Hule 3 issusd Demand MNolica(s)
under Saction 13(2) of the Act, calling upon the following borrowars) to repay the amount mentionad in the respectiva nofice(s)
withiry B0 days tram the dale of recespl of the =aid nobcs. The undersignad reasanably bedigvas hal borrowears) 552 avalding the
sanice of the Demand Notice(s), theratora the service of notice is being affected by affication and publication as per Rules, The
contants of Demand Moboa(s) are axtractad haren below -

Chola

ERF ir B Nl

Br. Hame and Address of the Loan| Di. of Demand Description of the Property

Mo, Borrower/s & Co-Bormowers AmL | Notice & Aml. Ovs, I/ Secured Assel
Loan Account Mo. (s): HLOZBWI0O00066936 29.01.2024 All that piece and parcel of property built
1. Pradeep Singh 2. Rajpal Singh 3 Rs. 20,24,006/- |on beanng Size -423 5q. FL, Khewal No.
3, Murti Devi g_ (Rupees Twenty |702, Khatoni No, 1131, Property Eitl:.lél.'IBd

1 Bath Are RVAL:- Village Rewan Khara, Riwari 4, Bhivwani, ] Lakhs Twenty Four (&t Nealy BDPO Offica, Samali, Village

" |Rewari Khera, Thakur i Mandr, Bhiwani - 127027, Also| =~ | Thousand Mine | Satnali, Mahendergarh, Haryana - 123024,

Al : Satnali Khewat No. 702, Khatoni No.1131, Nearby| & | Hundrad Manaty And Bounded On :- East . - Property of
BOPD Office, Satnal, Village Satnal, Mahendargarh Five Only} as on | Kapd, Wesl :- Rasla, North :- Proparty of
BDPO Oflice, Salnall Mahendragark - 123024, 24.01.2024 heakiul, South i Proparty of Manoj

The borrowar|s) are horeby advised to comply with the Demand Neticals) and 1o pay the dermand amount mentoned therein and hersin
above within 60 days from the date of this pubtlication logether with applicable interest, addtional interest, bounce charges, cost and
wpensas fill the date of realization of payment. The borrowans) may mote that Cholamandalam wvestment and Finance Company Lbd., is
a securad creditor and the loan facsty evailed by the Borrower(s) is a secured debi against the immovable proparty £ properties being the
sacurad asset{sh mortgaged by the Borrowers). In the event borrowar(s) ara failed 1o discharge their liabilities in full withim e stipulated
fime, The Secured Creditor shall be enfifed to exarcsa all the rghts under section 134) of the Act to take possession of the secumad
assets(s) including but not limdted to transier the same by way of sale or by ivoking any ofher remedy available under the Act and the
Rules thereunder and realize payment, The Secured Creditor is also empowened to ATTACH AND 7 OR SEAL the secured assets(s)
betore endorcing the right to sabe or transfer. Subsaquant 1o the Sala of the secured assets(s), the Secured Creditor also has a nght to
initiate separate legal proceadings o recover the balance dues, in case e value of e morgaged properties is insufficient to cover
fhe dues payable to the Secured Creditor, This rermedy is in addition and independent of all the other remadies availabla to the Secuned
|Creditor undar any othar law, The attention of the bormowearn(s) is Twited to Section 13(8) of the A, in respact of fime avaldatie, to redeam
ihe secured assets and further fo Section 13{13) of the Act, whareby the borower(s] are restramed | prohibited from dsposing of or
daaling with the secured assel(s) or trensferring by weay of sale, lease or ofrerwise (other than i e ordinary course of business) any of
fhe securad asset(s), without prior written consent of the Securad Craditor and nor-compliance with the abova is an offence punishabla
under Section 20 of the said Act, The copy of the Demand Notice 15 available with the undersigned and the bomower(s) may, if they so
desire, can collect he same frem the undersigned on any woeking day during nommal office hours, S/

Authorised Officer
For Cholamandalam Investment and Finance Company Limited

Place : Mahendergarh, Haryana
Date :29.01 2024

2.|Branch: Bijnor Residential house (Land & Building) situated at Mohalla Bhatan 29.01.2023
Borrower; 1. M= Moder |(kacha Bagh), Mear Ansaeshki Chakki, Kuaro Wali Masjid, Bijnor 12.01.2024

in the name of Smt Alla Rakkhi wio Shri Naseem _H_s__ﬁ#ﬁis_.lﬁ

+ further intt, &
other charges

; - 246701,
F . - P h

Un.."mrF HGI.JBE ! TP r_l Akhtar urf Bundan, Bounded as under. Morth- Road 28 fi,
Vasim. 2. Shri Vasim, Address South- Road 28 fl, Easi-House of hairs of Nanhe Kumhar, Wast-
kohalla Bhalan, Near Bhatan |Road 40 ft wide.

School, Bijmor - 246701 [UP).
Guarantor: 1. Shri Moh, Sagar Sio Mohd, Yahiya, Address: H.No. B8, Back side of Popular Dairy, Kazipara
Sumai, Bijnor, 2. Shri Vasim - Legal heir; Son of deceased guarantor Smit. Alla Rakkhi, Address: Mohalla Bhattan,
Mear Bhatan School, Bijnor. 3. Shri Mohsin Akhtar Legal heir, Son of deceased guarantor 3mi Alla Rakkhi,
Address: Mohalla Bhattan, Mear Bhatan School, Bijnor. 4. Shrl Majid Hussain S/o Shel Wazid Hussain, Address:
H. Mo, 361, Maohalla Kazipara Junubi, Bijnor.

W call upan the abowe BorrowersiGuarantons to dischange in full their babsdites within a pericd of 60 days fram the date of
pubdication of this notice failing which we will be exercising the powers under Section 13(4) of Securtization and Reconstruction of
Financial &sseis and Enforcemeant of Security Interest Act 2002,

Dated : 30.01.2024 Place : Meerut Authorised Officer, Central Bank of India

PROTECTING INVESTING FINANCING ADVISING

Aditya Birla Finance Ltd.

Registered Office : Indian Rayon Compound, Veraval, Gujarat - 362266
Branch Office; 17, 1st Floor, Vijaya Bank Budding, Barakhamba Road, New Delhd 110001

DEMAND NOTICE U/s 13(2)

Yau the belaw menbioned borrower haz avalled loan by morgaging the schedule mantionad proparty and yau the below mention has sloed as
borrawenco- bormower guarantor for the loan agreement, Canseguent to 1he dedaulis commitbed by wou, yourlaan accaunthas been classihed as
MNPA menfioned below under the provisions of the Seciritsation & Reconstruction of Financial Assels ard Enforcement of Security Interest Act,
2002 {in ghort SARFAES] Act), Wi Aditya Birla Finance Limited had issued Demand Motice w's 13(2]) read with Sacurity Interest (enforcement)
Fules 2002 as amendad 1o the address furnished by yau. The conents of the said natices are thal you had commitled defaull in payment of the
wariows iaans granted to you. Therafare, the present publication carried out fo serve the notice as the provision of Section 13(2) of SARFAES] Act
and interms of provision to fhe rule 301} ofthe Sacurity Interest (Enforcement) Rules, 2002;

TARANGINI INVESTMENTS LIMITED

CIN: L67190DL1982PLC013486
Regd. Office: K-37A, Basement, Kailash Colony, Near Kailash Colony Metro Station, New Delhi-110048
E-mail ID: tarangini0123@gmail.com | Website: www.taranginiinvestmentslid.com

EXTRACT OF STATEMENT OF UNAUDITED STANDALONE FINANCIAL
RESULTS FOR THE QUARTER ENDED DECEMBER 31,2023
{Amount in Lacs)

e Legal Cell
!.' Plot # 31, Najafgarh Industrial Area, Tower-A, 15t Floor, Shivaji Mang,
W ursSarsiand your morkd Maoti Nagar, New Delhi - 110015

"APPENDIX- IV-A_[See proviso to rule 8 (6]]

Sale notice for sale of Immovable properties
E-Auction Sale Notice for Sala of Immovabla Azsels under the Securitization and Reconstruction
of Financial Assets and Enfarcament of Securily Intarast Act, 2002 read wilh proviso to Rule 8 (6)
of the Securily Interest |Enforcamant) Rulas, 20002 Nobics is heraby given 1o the public in genaral
ared in particular to the Borrower () and Guarantor (s) that the below described immovable
property morgagedicharged to the Secwed Craditar, the physical possession of which has been
taken by the Authorised Officer of HDFC Bank Lid. Secured Creditor, will be sold on “As iz where
is", A iswhalis’, and “Whatewer thare i2” on 06th March 2024, lar recovery of Rs. 22,09,639/-
o5 &5 on 31.08.2021 along with further inferest and charges applicable dus io the HOFC Bank
Ltd, Secured Creditor from (i) Mis Ajit Trading Company (Proprietor Mr. Dilip Jain], (i) Mr.
Dilip Kumar ([ili} Mrs. Divya Jain, The reserve price will be Rs, 28,80,0000- and the eamest
maney depasit will be Rs. 2, B8, 000/-.

Short description of the immovable property
Flat Baaring Mo, A-302 On Sth Floor in Tower-a, Having Super Area Measuing 124.02 Sq.
Meters, In The Grows Housng Complex BnownAs Mol Residency, Built On Land Bearing Khasra
Mo, 238, Silualed in The Asa OF Yilage Marla, Pasgana Jalatabad, Teheil & Disit Ghaziabad
(UP}, Fordetailad barms and conditions of the sala, pkeasa rafar fo tha link provided in HOFC Bank

Ltd, Secured Creditor's wehsite hitps:’www hdfcbank comipersonaliresourcesiimporiant-
MOUCES: poge.. 31.01.2024, Place: - Delhi Authorised Officer, HDFC Bank Lid,

DMI Housing Finance Private Limited
Registered Office: Expross Building, 3rd Floor, 9-10,

Bahadur Shah Zafar Marg, New Delhi-110002,
T: +81 11 41204444, dmifdmihousingfinance.in
[Gee Rule-8{1}]
POSSESSION NOTICE
(For Immovable proparty)

Wheragss The undarsignad I:IBHHQ tha authorzed officer of the DM HDL"-E-!-'I% Finance Privata Limitad
=1

urder the Securfzation and onstruction of Fanancial Assets and Enforcement of Secunity
Inbarest [Act], 20002 (54 al 002 and in @xerdise ol pawers canlemed urdar Section 13012 raad wilh
[rule: 3 of the S&:mwlﬂtﬂraslrEnrnr;mnn Rules, 2002 issued & demand nofice datad 17-Apr-23
calling upon the bomower BABITA SANGER WO LAVEKUSH KUMAR MISHRA AND LAVEUSH
EUMAR MISHRA S0 SAHADEY PRASAD MISHRA (Co-Borrower] 1o repay the amound
mandicnied 0 the nodice being RS, 2729441/ (Rupess Twendy Seven Lacs Twenty Nine
Thousand Four Hundred And Forty Onae Only) as on 17-Apr-Ziwithin 80 denys fram tha daie of
recedpt of the sald nodice.

The BomowessiCo-bomowensiMargagon sy Guaranions) hawtng falled to repay the amoust,
redic i herehy green o (he Borowen|s FCobomowen s orlg agor sV Guarantaf(s) ard the public
in ganeral that ihe undarsigned has akan the Physical Possession of the proparty describad
hierain befow in exencsa of powers conferrad an himd her vnder Sub Section (4 of Sacton 13 of the
Aot read with rde & of the Secunly Inlerest (Enforcement] Rules, FI02 an this the 23rd day ol
Jar@ry of the yeas 2024

The boerowes in particular and the pulbilic @ ganeral iz hereby caulionad nol 1o deal with the
properies and any daalngs with the progeries will be subject to the charge of the OMI Housing
Finance Private Lirmited for an amount being Rs. 27,29 441/- (Rupees Twenty Seven Lacs
Twenty Mine Thousand Four Hundred And Forly One Only) as on 17-4pr-2 Hogather wilh
further interast theraon af the condrectual rata of interast till tha date of paymenifaxpensas theraon
The Bormower|=VCo-Bomower (5] Mortgagor{z) Guarantons)'s ettantion is invited bo provisians of
sub-seclion {3) of section 13 af the Act, in respact ol time available, 1o redeem the secured assets,

Description of the Immovable Property

the Stock Exchange under Regulafion 33 of the SEBI (Listing Obligafions and Disclosure Requirements) Regulations, 2015
For Tarangini Investments Limited

Sd/-

Pankaj Khetan

Date: 30.01.2024 Director
p (DIM: 01567415)

Loan Account no./Name and Details of Date of | Amount due as
Address of the Account, the Demand per Bemand
Borrower|s) & Guarantor(s) security o Motice / | Motice

ba enforced NPA Date |
Product-Loan Against Property All hal piace 18.01.24 | Rs. 3,63,39 D48)-
Loan Account No: ABND _LAPOO0000508411 & ABND LAPDOOODOSOTSSE and parcal of | (Rs. Thraa Crare
1. Ws SCK Infratech Pvt. Ltd., UG -7, Plot Mo E-3/24, Ashok Deep Building. Patel | “Flat Mo. 102, | NPA Sixly Thrae Lakh
Magar East, Delhi - 110008, Also AL Flat No. 102, 15t floor, K L Mehnise, Gujer Lane, | 15t floor, K L 13.01.24 | Thirly Nine
Andrews Road, CTS No. G-227 to 230, Village Bandra, Santacruzi\W), Mumbai - 400054, | Mahrise, Guar | Thousand Farty
2. Mis Balaji Trading Co., UG -7, Plot Mo, E-4/24, Ashok Deep Building. Patel Magar | Lana, Andreaws Eight Only) by way
Eagt, Delhi- 110008, Also At: FlatNo. 102, 1t floor, K L Mehrise, Gujer Lane, Andrews | Road, CTS No. | of oulstanding
Road, CTS Mo, G- 22710 230, VWlage Bandra, Santzcruz[W), Mumbai- 400054 G- 227 1o 230, | principal, arrears
3. Mr. Rohit Khandelwal, House No. 872, 3rd Floor, Near Punjabi Bagh Club, West | Vilage Bandra, | |nchuding accrued
Punjabi Bagh, Dedhi-110026. Also At: Flat No. 102, 18t flooe, K L Mahrise, Gujar Lane, | Santacruz{iV), | late charges) and
Andrews Road, CTS Mo, G- 227 to 230, Village Bandra, Santacruz(W), Mumbai - 400054, | Mumbai - inerast bl 18.01.24
4. Mr. Vimal Khandalwal, House No. 872, Jsd Floor Mear Punjabe Bagh Club, Wst | 400054

Punjabi Bagh, Deii-110026. Also At: Flat Mo, 102, 15t floar, K L Mabrise, Gujar Lane.
Andrews Road, CT3 No. G- 227 1o 230, Village Bandra, Santacruz(W), Mumbal — 400084,
5. Mr. Mohit Khandebwal, House Mo, 72, 3d Floar Maar Punjabi Bagh Club, West
Punjabi Bagh, Dehi-110026, Also Af: Flat Mo. 102, 151 fioor, K L Mehrise, Gujar Lane
Andrews Road, CTS Mo, G- 227 b 230, Villege Bandra, Santacruz(W), Mumbai - 400054

6. Mrs, Pratibha Khandelwal, Housa Mo, 872, 3rd Floor Mear Funjab: Bagh Club, West
Punjabi Bagh, Dedhi- 110026, Also At: Flat No. 102, 1sf fioor, K L Mehrise, Gujar Lane
Andraws Rioad, CTS No, G- 227 to:230, Village Bandra, E-antanuzi'ﬁ."l Musmbai — 400054

Place: Mew Delhi

prop gag y P Ice
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at"Office No 1, First Floor, Mahaluxm| Metro Tower, Plot No. C 1
1,Sector - 4, Valshah Ghaziabad, Uttar Pradesh - 201010"/ "Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar
Showroom,Moti Nagar, New Delhi"under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter
"Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of
the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSH
BASIS" for realization oflIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice  ReservePrice |
Co-Borrower(s) Date and Amount property/ Secured Asset Possession —14:20,0007-
Guarantor(s) 18-0ct-2022 Altthat part-and-parcet-of the property Plof 10-Jan-2024—{ Fourteen Lakh Forty
1. MrRajendar| Rs.16,90,196/- (Rupees Sixteen| No-10, Built Up Property 3rd Floor Back Side i Thousand Only)
Negi, 2. Mrs. Lakh Ninety Thousand One | RHS, Carpet Area Ad Measuring 383 Sq.Ft., Date 03-Jan-2024 Earnest Money Deposi
Kusum Negi Hundred Ninety Six Only) | and Super Built Up Area Ad Measuring 450 Rs.12,94,283/- (Rupees Twelvd ~ (EMD) Rs.1,44,000/-

(Prospect No [Bidncrease Amount T Rs:25000/=| Sq.Ft., on , in Gali No-31, Block-1, Raja Purif Lakh Ninety Four Thousand Twg (Rupees One Lakh Forty

IL10003750) | (Rupees Twenty Five Thousand Only)[ Uttam Nagar, New Delhi,India, 110059. Hundred Eighty Three Only) | ~ Four Thousand Only)
T, 30-May-2023 Allthat part and parcel of the property Flat No. T=-Jan-2024 Rs.23,93,0007- (Rupees
Mohammad | Rs. 25,04,506/- (Rupees Twenty| - Gf 3, on Ground Floor, M..G., Rear Side, Rhs Twenty Three Lakh Ninety

Suhail, 2.Mrs. | Five Lakh Four Thousand Five | (Without Roof Rights), Super Built up area Date 03-Jan-2024 Three Thousand only)

Mumtaz Begum Hundred Six Only) 484.4 sq. ft., Built on Free Hold Residential Plot

. Rs.29,32,940/- (Rupees [ Earnest Money Deposit(EMD)
3.Vasundhara —Bid"ncrease Amount— No 3/408, Sector 3, Vasundhra, Tehsil and

Twenty Nine Lakh Thirty | Rs.2,39,300/- (Rupees Tw(d

Haat (Prospect| Rs.25,000/- (Rupees Twenty Five| District Ghazibad - 201012 Uttar Pradesh|  Two Thousand Nine Lakh Thirty Nine Thousand
No 1L10207088) Thousand Only) (Carpet area 419 sq. ft.) Hundred Forty Only) Three Hundred only)
Datef TIme of E-AUCtion |

ate of INspection of property
28-Feb-2024 1100 hrs -1400 hrs 01-Mar-2024 till 5 pm. 04-Mar-2024 1100 hrs.-1300 hrs.

l EMD Last Date

Mode Of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit hitps:/fwww. iiflonehome.com|
and pay through link available for the property/ Secured Asset only.

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction,
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- lIFL
Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, ¢c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:-
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

Yo are hereby caled upan fo pay Aditya Birla Finance lertal;i within the peniad of &0 days from the dete of seid demaﬂd niciice the aforesaid
amount with interest and cost failing which Aditya Birla Finance Limited will fzke necessany action under the Provisions of the saad Act against 2l
or &ny one or more of the secured assats incleding taking possession of secured assets of the borrowers, morigagors and 1he guarantors. The
power available to the Aditya Birla Finance Limited under the said act include (1) Power o fake possassion of the secured assets of the
bomrowers’quarantors including the fights to transfier by way of lease, assignment of sale for releasing secured assels (2] Take over management
of the secured assets induding rights to transfer by ways of leaze, assignment or sahe and realize the secured assets and any transfer as of
secured assels by Aditya Birla Finance Limited shall vest in 2 the rights and relation to the secured assets transferred as it ihe fransfer hag
been made by you

In termz of ihe Provisions of the Section 13013} of the said act, vou are hereby prohibited from transferring, either by way of sale, kease or
otherwise (other than in te nomal course of your business), any of the secured assets as refermad 1o above and hypothecated'mortgaged to the
Aditya Birla Finance Limited without prier consent of the Aditya Birla Finance Limited

Place: Mumbal Date: 31072024 Signed by Authorzed Officer, Aditya Birla Finance Limited

FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP,
11th Floor, Hyatt Regency Complex,
New Tower, Bhikaji Cama Place, New Delhi-110066

Indusind Bank {3?}

E-Auction Sale Mofice for Sale of immovable properties morigaged (o Indusind Bank under Securitisation and Reconstruction of
Financial Assets and Enforcement of Securily Interast Act, 2002 ("the Act”) read with proviso o Rule 8(6) of the Securily Inlerest
[Enforcerment) Rules 2002, Matce is hereby given to the public in general and fo the Bormower ! Mortgagors | Guarantors in particular that
the Authorized Cfficer of Indusind Bank Limited had taken Physical Possession of the following propery(ies) menfioned pursuant to
demand raised vide notice issuad under Section 13(2) of the Act in the following loan account with right fo sedl the same on "AS I3
WHERE IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS" for realization of Bank's dues plus inleres!
a5 deladed hereunder and whereas consequent upon falure fo repay the dues, the undersigned in exercise of power conferred under
section 1304} of the said Act read with Rule 8 of the said Rules proposes o realize the Bank’s dues by sale of the said propertylies). The
gala of the below mentioned properties shall be conducted by way of E-auctions through web portal: hitps:/iwww.bankeauctions.com

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:A
auction.hl@iifl.com, Support Helpline Numbers:@1800 2672 499.
For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hr.
to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com SI
Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physica
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
0. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis{
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

2 ® N o o A W N

Place:- New Delhi/ Ghaziabad, Date: 31-Jan-2024

Sd/- Authorised Officer, IFL Home Finance Limited

Name of Account/ Amount as per Demand Notice &
Mnrtg‘&gur&' Guarantors Demand Mofice Date

M/s Western Security Solutions, Mr. Harminder Singh, | Rs. 3,63,30,855.77 as on 30.11.2022, together with further interast
Bimiesh, Bhuvneshwar, Mr. Sachin Kumar, Mis WSS | from 01.12,2022 plus cost, charges and expenses elc. thareon.
Security Solutions Pt Ltd. Demand Notice Date: 06.02.2023

M/s WSS Security Solutions Pvt Ltd., Mr. Harminder |Rs. 1,16,85,656.87 as on 31.12.2022, together with further interest
Singh, Bimlesh, Bhuvneshwar, Mr. Sachin Kumar, W's | from 01012023 plus cost, charges and expenses efc. thereon.
Western Security Solutions Demand Notice Date: 06.02.2023

Mr. Harminder Singh, Bimlesh, Bhuvneshwar, Mr.|Rs. 1,27,65.234.66 as on 30.11.2022, together with further interest
Sachin Kumar, Wiz Western Security Solutions, MWis | from 01,12 2022 plus cost, charges and expenses eic. thereon,

WSS Security Solutions Pvt, Ltd. Demand Notice Date: 06.02.2023

M/s.REAL VIDEO IMPACT PRIVATE LIMITED (IN LIQUIDATION)

Reg Office-As per MCA Records,No. H-78, 7TH Floor, Himalaya house Kasturba
Gandhi Marg Cannought place, New Delhi -110001, India

E-Auction Sale Notice
Liquidator: CA Jasin Jose
Liquidator Address: 5D, Skyline Riverscape, Thottumugham, Aluva,Ernakulam, Kerala, Pin: 683105
Email:cajasinrv@gmail.com
Notice is hereby given to the public in general under the Insolvency and Bankruptcy Code, 2016 and Regulations there under, regarding
Process of Sale of Assets of Real Video Impact Pvt Ltd-in liquidation (Corporate Debtor -CIN -U92113DL2005PTC140868) by Liquidator
appointed by the Hon'ble National Company Law Tribunal Delhi Bench vide its order I.A. NO. 976/2022 IN CP(IB)-861 /ND/ 2020 dated
11" March 2022. Sale is by E-auction through the service provider M/S National E-Governance Services Limited (NESL) through the 6
auction platform https://nbid.nesl.co.in/

5 UNTREED T MME ISR [VAREIOE| - |4t 0Pt Pt s e e, SO LT ST ie o
o Parficulars MAZE | 30002023 | 31.12.2022 | 31.12.2023] 31.12.0022 | 31.03.2023 |  [RAILWAY LINE), PARGANA & TEHSIL DADRI, DISTE. GAUTAM BUDDHA NAGAR, UTTAR
L (Unaudited) | (Un-audited) | (Un-ausited) | (Un-aucited) | Un-audited) | [Audited) | |ERADESH.INDIAZ01009
1 | Total income from operations 11.56 . - . . gn the Morth by A= perfitle deads
: the Sauth b As periitle dead
2 | Net Profit | {Loss) for the penod (before tax, _ ey s
Exceptional andior Extraordinary tems) 387 1.33 (3.05) 2.30 (& 50) {1.18) On the Wast by As peartitle daeds
3 | Mat Profit / I:!_CIEEII far the F-E"':f_'ld before tax Diated: 29/01/2024 Authorised Officer
| ' A : e :| LR, | F
{after Excepbonal andior Extraordinary dems) 47 1.33 (3.08) 2.3 (4.50) (1.18) Ao S DT DL ey ase T s
4 | Net Profit | (Loss) for the penod after tax
{after Exceptional and'or Extraordinary items) 1497 1.33 {3.05) 2.30 (4.50) (1.18)
5 | Total Comprehensive Income for the period
ol 0B (1 1 e L —
|after tax) and CHher Comprehensive OPERATING IN Manufacturing & Servica AT Kota & Bhopal
Income (after tax) . . . . . . {Unsler sub- 'r:g |Ian[:-£E[1:|I*f 'eggla Lo 3}1&% the Irﬁnﬁﬂﬂy aﬂnﬁam.plnyzﬁtﬁaﬁrn of Inelia
= P F [Insolvency Resolution Process for Carporeda Plarsons) Raguiations. 2018)
i G ) i 1 1 e .
g ;r-mlwﬁha;redap?ﬂalﬂ | : ) n I 31060 3 N k) 8] REL BARET -
chown n e Auced Bl Sheetof i P R T
PrEVIOUS year - PAN:AAGCPI2110R
8 | Earnings per share (of Rs.1/- each) L. | Address :f'.h.e registered office Basamant, A-42 Kailash Colory, Dalhi - 1100448
Ut Eanlinaig And GECOREMIRE dRCrONS) - i. gzll;]::?t?:; where majceity of fixed assets [h;IZ::PéTL;-*-ELE
K x : ‘ . | elal : 1 1% | alhi -
- Basic & Diluted (in Rs.); 0.01 0.004 (0.01] 0.0 (0.071) (0.004) are |r;-:u.q.1.a.:|l:i -
Mote: The above is an extract of the detailed format of Quarterly Financial Resulls for the Quarter ended December 31, 2023 filed with 5. | Instated capacity of main products! services | NOT APPLICABLE

E. -'DIJa'HIl!.' and '.-Elua -:-{ main |:n:-:|.n:|5- 5EMVICaS .HE. 4 45 T4 TE68I-
|50k in fast financial year

7. | Mumbesr "fen'nlug.-eea Warmen & Persans | Including 1n Managerial Posi)

B, | Furher detsls includng |ast avadlable lingncial | The delails can be sought from he BP by
statements (aith scheckiles) af we yesars, ists of | sending an emall o cirppratushi@gmaileom,
crediineg are available at URL and breindiigmail.cam

List of Claims is available &t |bbdgovinenl

claimsHront-claim-details[1 5340

9. | Ebgbdity for resalution applicants under seclion | The detalied invitation Tor expression of inberest

25510 of the Code & avakable 3 URL which sheal include the eligibality for resoluton

applicants under section 25020 of te Ceds

can b= sought from the RF by sending an

gmail to  cirp.pratush@gmall.com, and
breindi@gmail.com

10, | Last date far regeipt of expressan of inberest | 20,02, 2024

1. | Dale of issue of provisianal lisl of prospecia | F.03.2024
| mesaluticn applicants

12 |Last dale for submission of I:tI_IEIIZII..I'l:- o | 06.03.2024
pravismonal list

13, | Date ofissue of final Ist of praspecive resalulion 16.3.2024
applcants

14, Date of ssue of ndormation memarandum, | 21.3.2024
avalusaton malng and Feuess fice s hilion
plans 1o prospecive resolution applicants

042024

15, | Last dafe for submession of reselulion plans _
cirp.pratushd@gmail.com

18, | Process email id fo submil Exprassion of Imanest

Hata;

{1] Tha Resolulion Profassional / Commillea of Crediors shall hava the discralion to change tha
criters o B ED| o army poar o lima,

{2} The Resohlion Professional | Commitlee of Credilers resara S rght 1o cancel [ modity | lssue
fresh EOF ar extend teeling, wihod assioning any reasan and winoul any Rabilty, whalsoever,

{3} Estimated date of desune of Corporate Insolvency Resoiution Process penod is 22nd May, 2024,
The afaresaid timeline shal be subject 1o exdension, if any saught and gramed by the Adjudicating
Authorty undar saclion 12 of the Code

Bishwa Ranjan Chatterjee

Date — 31.01.2024 Resaluticn Professional |EBYIPA-MO2P-NO0BTTIZ015- 20240/ 12806
Place - Indore For Pratyush Infrastructure Private Limited
—
—

Details of Date and Last Date for Inspection | Reserve | Earnest Money
assets Time of Auction Submission of EMD | Date & Time ~ Price(Rs.) | Deposit (Rs.)
Studio Equipment's (Detailed list of equipment's Monday, 01.03.2024, | On or before | On or before Rs. Rs.
is attached with Sale Process Memorandum/ From 11:00AM to | 26.02.2024 24.02.2024 . 97,14,500/- 9,71,450/-
email to cajasinrv@gmail.com) 5:00 PM at 05:00PM at 05:00PM

Reserve Price - Last Date
Details of properties EMD ':'f“lt; :‘ t:t".r'e of Bid
Bid increase amount | @' = UEUON | 5 bmission
Al that piece and parcel of Freshold buit up property bearing Mo. 59f2] Rs. 5.25 Crore 22.02.2024 20.02.2024
admeasuring 243 sq. yards. Situated at Hari Nagar Vilage Naharpur Raopa, R=. 5250 Lac From 12.00 Noon up to
Diskrict Gungoan, Haryana and bounded as: East: National Highway, West - to 1.00 PM 4:00 PM
20 Feat Wide Road, North: Ofhers Property, South: House of Ram Swarnip Rs, 1.00 Lac '

Name and contact detalls of Authorised Officer- Yatendra Kumar,

Mobile No. 2990799379, E-mail 1D:- kumar.yatendra@indusind.com
TERMS & COMDITIONS: 1. The interesied bidders shall submit their EMD details and documents through Web Portal:
https:www.bankeauctions.com i(the user |D & Password can be obtaned free of cost by regaienng name with
https:{iwww.bankeauctions.com) through Login 10 & passwaord, The EMD shall be payable through NEFT | RTGS in the following
account: 00053564604005, IFSC Code - INDBO00O00OS latest by 4:00 PM on or bedora the dates mentionad in the table above. Please

note that the Cheques shall not be accepted as EMD amount. 2. The Bank shall however noft be respongible for any outstanding
statutory dues /' encumbrances / tax arrears, iIf any. The intending bidders showld makea their own indegsndent inquines regarding the
ancumbrances, tile of propery(ies) & 1o inspect & satisfy themselves, Property can be inspected with prior appointment with the
Authorised Officer. 3. The intanded bidders whao have depositad the EMD and require assistance in craating login 1D & passwaord,
uploading data, submitting bid, training on e-bidding process ete., may contact cur service provider Mis G1 India Private Limited,
Helpline Mos. 0124-4302020 / 2021 | 2022 | 2023 | 2024, Mr. Mithalesh Kumar, Mob. Mo. +31-T0B0804466, email ID:;
support@bankeauctions.com and for any property related query may contact the Authorised Officer a5 mentioned above in offics
hours during the working days {10 AM to 3 PM). 4. Tha highest bid shall be subject to approval of Indusind Bank Limited. Authorised
Officer reserves the mght fo accept / reject all or any of the offers | bids 50 received without assigning any reasons whatzoever. His
decision shall be final & binding, §, In case of any default of respective payment within the stipulated perod, the sale will automatically
stand revoked and the entire depasit made by the bidder together with the earmest maoney shall be forfiaited without any natice and the
properiyiies] shall be resckd. The defaulting bidder shall not have the recourse [ claim against the Bank ! Authorized Officer. 6. For detailed
terms and conditions refer to the Bank's websie www.indusind.com and www.bankeauctions.com,

The borrower | guarantors imorigagons are hereby notified fo pay the sum as mentioned above along with upto date interest and ancillary
expenses before the date of e-Awction, falling which the property will be auctioned / sold and balance due, if any, will be recoverad with
intenest and cosd,

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT,2002

Place: Mew Dalhi Authorised Officer, Indusind Bank Lid,

 Date: 31.01.2024

Terms and Condition of the E-Auction are as under:

1.E-Auction will be conducted on “AS IS WHERE IS, “AS IS WHAT IS BASIS” AND “WHATEVER THERE IS BASIS” AND WITHOUT ANY
RECOURSE as such sale is without any kind of warranties, and indemnities through approved service provider M/S National E-Governanceg
Services Limited (NESL).

2.The E-Auction process document containing details of the Assets, online e- auction Bid Form, Declaration Form, General Terms and Conditions 0
online auction sale are available on websitehttps://nbid.nesl.co.inl. Contact: Mr. Araventhan S E at +91 93846 76709 (email:
araventhanse@nesl.co.in) pda.nesl.co.in (On going to the link https://nbid.nesl.co.in/ interested bidders will have to search for the mentioneq
company by using either one of the two options, (i)Company's name (M/s Real Video Impact Pvt Ltd), or by, (ii) State and property type.

3.The intending bidders, prior to submitting their bid, should make their independent inquiries regarding the title of property, dues of local taxes
electricity and water charges, maintenance charges, litigations pending if any and inspect the property at their own expenses and satisfy
themselves. The properties mentioned above can be inspected by the prospective bidders at the site with prior appointment, contacting Mr,
JasinJose (+917760031329) Sreeraj-9526253635 on or before 24.02.2024 at 05:00 PM

4.The intending bidders are required to deposit Earnest Money Deposit(EMD) as per LOT of assets either through DD/NEFT/RTGS in the
Account of “Real Video Impact Pvt Ltd in Liquidation”, Alc. No.000205300025220, Bank and Branch: Dhanlaxmi Bank, Branch
Shanmugham Road Branch, IFSC Code:DLXB0000002

5.The intending bidder should submit the evidence for EMD Deposit payments and Request Letter for participation in the E- Auction along with
Self attested copy of Bid Application Form as per Annexure Il and Declaration by Bidder, as per Annexure 1, the formats of these Annexure can
be taken from the E-Auction process document. These documents should reach the office of the liquidator and by E-mail
cajasinrv@gmail.com, at the address given above before 5:00 PM of26th February, 2024.

6.The Name of the Eligible Bidders will be identified by the Liquidator to participate in e-auction on the portal (https://nbid.nesl.co.in/). The e
auction service provider (NESL) will provide User id and password by email to eligible bidders.

7.The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/postpone/cancel the e-Auction or withdraw any property o
portion thereof from the auction proceeding at any stage without assigning any reason thereof.

8.After payment of the entire sale consideration, the sale certificate/agreement will be issued in the name of the successful bidder only and wil
notbe issuedinany othername.

9.The sale shall be subject to provisions of Insolvency and bankruptcy code, 2016 and regulations made there under.

10.For detailed terms and condition and bid document, kindly refer sale process memorandum uploaded in the NESL website https://nbid.nesl.co.in/
11.E-auction date & Time:01*March 2024 from 11.00 A.M. to 5.00 P.M. (with unlimited extension of 5 minutes each)

Liquidator Real Video Impact Pvt Ltd

Dated: 31/01/2024

Place-Aluva IBBIReg.No:IBBI/IPA-001/IP-P00695/2017-2018/11225
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PURSHOTTAM INVESTOFIN LIMITED
Regd. off: L-7, Menz. Fioor, Green Park Extension, Delhi-110016
CIN: LESZ10DL198BPLCO33T94 Website: www purshottaminvestofin.in,
Email:purshottaminvestofin@gmail.com, Ph, No. 011-46067302

NOTICE OF POSTAL BALLOT

Mambers are hersby infonmed that pursuant o Seclion 110 and other applicable prowisions, if
any, o the Companss Act, 2013 ("Act] (including amy statulory modificationds) ar re-
enaciment/s) thereol for the lime baing in forca) read wilh Rule 20 and 22 of the Comganies
iManagement and Adminsration) Rules, 2014 “the Managemen Bules®), read with the Genaral
Circular Mo, 1472020 dated Bih April | 2020, Genaral Cacular Moo 17 7 2020 dated 13th Apsl
20020, read with other relevant circifars, mouding General Circular Mos. 1072021 dated June 23
2021 and 2002021 dated Decamber 8, 2021, 32022 dated May 5, 2022, 1172022 dated
December 28, 2022 and 02023 dated September 25, 2023 Esued by the Minisiny of Comporate
Affairs, Govemment of India {'MCA Circulars™), and Regufation 44 of the Securilies Exchange
Board of India (Lisling Obkgations and Disclosure Reguirements) Ragulations, 2013 [Mhe Lising
Raguations”), Secrefanal Slandards on Genaral maabing issued by the Inslilube of Campany
Secretanas of india and pursuant o slber applicable laws and regulatons, the Company has on
Tuesday, 30hJanuary, 2024, senl o the Membars, who have registarsd thalr e-rail 1Ds wilh
Depositary Participant(s) orwith the Compamy's Share Transfer Agent, the Nofice of Postal Balkot
dated 22nd December, 2023, togather with an Explanatory Staterment pursuant to Sectson 102 of
the Act, vide an e-mail through NSDL

The Board of Dirsctors of the Company hes appointad TS Kundan Agrawal Proprietar of Kundan
Agrawal & Associates, Praclicing Comgany Secrefanas (Carlificate of Praclice No, 8325) by act
as the Scrutinizer for conducting the Poslal Ballol process, in a fair and lransparent mannear.
Members are requestad b provide their assenl o dizsent through remole e-voling procass (e-
watng) only. The Company has avaied the services of NSDL for fac&ating e-voting to enabée the
Shareholders ko cast their woles electronscally, The detailed procedure fore=woling is enumerated
inthe Motes to the Postal Ballot Notice

The detrils of e-woting pariod are as under;

Special Resoluion: 1. Appeiniment of Mre. Princy Anand (DIN-10414963) as an independent
Director ofthe Company.,

Cut-offdate Friday, 28" January 2024 |
Lommencement of e- wabng Friday U Febouary 2024 a1 DS 00AM (157] |
Conchuzion ofe- voling Saturday, 027 March 2024 at 05:00 P MIIST) |

I linwith 1he MCA Circulars, the Postal Ballol Notice iz beang sent anly thraugh elecirons: made
b those Members whose amal addresses ane regislared with the Company's RTA Depostonas.
The commumnicatan of the assent or dissent of the Mambers would take place thraugh tha &-
voting sysbemonly,

A person wha is not 8 memiber &5 on the 'Cul-off date’ should treat the Mofice of Postsl Balkef for
information pupase coly, The copy of the Postal Ballet Nefice is available on the Compamy’s
website 3t www, purshoftaminvestofin.in and wehsites of the Siock Exchanges e, BSE Limited at
www besindia com Members whe do not receive the Postal Baflot Motice may downlead it from
the abovemenboned wabsiles.

Members holdng shareg in the dematenalized mode, are reguested to reqgister their email
addraszes and moble pumbers with ther refevant Deposstonies through their Depossony
Participants. Membars holding shares in physical mode ane raquested to fumish thes wdaled
amail addresses and mobila numbsrs alang wilh BSE-1 and olber ralevand farms wilh Bagisirar
ard Transfer Agants of the Company, MAS Services Limited atinfo@massenv.com

In caza of Bny quenasignevances, yau may rafar the Fraquently Asked Questions (FAQS) for
Shareholders and e-voling user manual for Sharehoiders available &1 the downlosd secton of
www.evating, nsdl.com or call on 022 - 4836 TOOD and 022 - 2493 7000 or send a request o

M=, Fallawi Mhatre at evatingi@nsdl.co.in or may contact the following:-
Padicular | MAS services Limitad PurshalizmlrvestafinLimiled ]
Address | T-34, Ind Fioar, Okhla Indusirisd Area, | L-T,

Menz. Floar, Gresn Park |

Phasa - I, Maw Dedi - 110020 Exlmnsion, Dalki-110018

Mairs Mr. 5M Mangla L5 Ankil Glapta
Ted Phe-011-26387 2819283 011-46087E02
Ernail infofDmasseny. com Pil.ce BT @gmad com ?

The resi# of the e-vating by Postal Ballot will be annowncad on o before Tuesday, 0t5th March

2024 at 05:00FPM by posting the same on the website of the Company

i pruirs bodta minwestofinin), website of NSDL (www evating, nsdlcom. ) and by filing with BSE
Ltd, (www bseindia.com) where shares of the Company ane listed

For Purshottam Investofin er;;:i

Anklt Gupta

Company Secretary
Membership Mo.: ABS204

Place: New Dwelhi
Drate: 30001.20:24

New Delhi
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